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0 R Q E R (ORAL)

(Hon'ble Smt,Lakshmi Suarainathan, Member ( j)

This application has been filed by tuo applicants

uho claim that they have uorkad as casual labourers uith

tha respondents, Shri Mainee, learned counsel for the

applicants has submitted that uhile applicant No,1 ,Shri

Bhagat Ram has uorked from 1975 to 1989 ,applic ant No, 2

Shri Rauati has uorked from 1981 to 1991, The respondents

have filed their reply in uhich they have submitted that

applicant No,1 , has uorked upto 1989 and in the case of

applicant No,2 his name is appearing at 31,No,150 in the

seniority list of hot uaather uaterman attached to the

letter dated 20, 3, 1991. ( Annaxur e R-2), Shri Mainee,laarned
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co 140sbI submitB that ha is sstisTiBd uith ths position ot

V. applicant No. 2 in the seniority list of hot ueathsr uat erman
andjth erefore, he does not press his claim,

2, Rdgarding the claim of applicant No,1(3hri Shapat

Ram), it is seen from the reply filed by the respondents that

after 1989 , he has not approached the Station Tlaster f^r

further engagement as hot ueather uaterman and, therefore,

his name has not appeared in the seniority list, Houeuer,

Shr i INainee,learn ad counsel submits that in accordance uith

the respandents' letter dated 20,3,91,they ought to haue
-.lib

engaged applicant No.l togetiher uith other hot ueather

uaterman as he had admittedly uorked during 1989 but they

h av/e failed to engage him for ttfag gp gira, 1991, He

submits that uhile applicant No,1 has put in 512 days of

service prior to 1989 , the person uhose name is appearing

at SI. No, 69 7( Shr i Rama Kant) in the seniority list is shoun

to have uorked only for 104 days. Therefore, he submits that

his name should have been included in the seniority list in

acc ;rdance uith the number of uorking days, uhich the

respondents have failed to do,

) 3, In the letter dated 20,3,91 it is stated, inter-alia,
shall

that the Station Sup erint en dsnts(33s.) /, engage casual labpur

uaterman in accordance uith the rules from among those uho had

uorked during 1989 and 1990 for the year 1991, Further it is

mentioned that no other persons uill be engaged and in case

these persons are not available, the posts should be kept

vacant and the office of the DRR Ohanshi should be informed.

From the reply filed by the respondents, it is not at all

clear uhether the respondents took the necessary action as

mentioned in the letter dated 20,3,91 after 1989, uhen they

have submitted that applicant No.l did not turn up for uork.

It is also not clear uhether they had informed applicant No.l

to report for uork as hot ueather uaterman in accordace uith

the Scheme dated 20,3,91 and inspite of that he had §ailed
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shou Up,

4 The above facts should have been claii'fl.ed by the

respondents but. none has appeared on their behalf, although

on the last date of hearing, learned counsel uas present

and had reguested that the hearing may be adjourned for

today,-

5. In the above facts and circumstsnc as, the OA is

disposed of uith the follouing diractions:-

Applicant No.l may submit a representation to the

respondents including details of his service as

Casual labourer together uith records supoorting

his Case to the respondents uithin one month frorn

the date of receipt of a copy of this order. The

respondents shall, thereafter ponsider the represen-
I

tation and pass a detailed and spdaking order uithin
three ©onths from the date of its receipt and take
further action in accordance uith the relevant rules/

instructions.

No order as to costs.

sk

(Smt.Lakshmi Suaminathan)
amber (d)


